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This kind of package deal restricts the free­
dom of the investor. It may also be noted 
that the exhtlng rate of interest on conver­
tible debentures is 13.5% as compared with 
15% for non-convertible debentures as the 
potential for capital appreciation in the 
latter is relatively less.

(c) The small and the medium sized 
companies may increase their capital base 
either by issue of equity shares or by hsue 
of convertible debentures.

Clrcnlatloa of Counterfeit Cnrreocy 
Notes

2909. SHRI LAKSHMAN MALL1CK : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether Government's attention has 
been drawn to the •Patriot’ of 10th July, 
1984 stating that C.B.1. has warned that tbe 
circulation of counterfeit currency notes— 
especially of Rs. 100/- denomination is on 
the rise ;

(b) whether they have also alerted that 
the counterfeit notes—belong to the *AI* 
scries with the code C/Y/10 ; and

(c) if ao, the reaction of Government in 
this regard 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN 
ARDHANA POOJARY) : (a) to ich
Government's attention has been drawn to 
the report published in the issue of the 
‘Patriot* dated 10th July, 1984 on counter­
feit currency notes. It is not correct 
that the CBI has warned that the 
circulation of counterfeit currercy notes, 
especially of Rs. 100/- denomination, is on 
the increase. It is a normal practice of the 
C.B.I. to carry out a monthly review of 
counterfeit currency/bank notes. The review 
intermlia reports the seizures made by the 
police and the recoven of counterfeit notes 
by Banks, commercial establishments etc. 
In the month of March. 1984 a total num­
ber of 1326 counterfeit notes were seized 
or recovered. As it the normal practice, 
the review of March, 1984 also gave details 
of tbe series of the counterfeit notes as well

as their classification group. The monthly 
review is intended to facilitate coordination 
between police forces all over the country 
In carrying out investigations of cases regis­
tered in the respective State/Union Terri­
tory. ^
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